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CEN TRAL ADMINISTRATIVE TRIBUNAL PRINCIP AL BENCH

A.No .1578/1998: -
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New Delhi: Dated:ithis it'he 7 day of October,1998,
HON *BLE MR, S. Re.ADI GE, VICE CHAIRMAN(a).

Pawan Kumary

¢/o Shri Narain singh,
Inspector Customs,
Al R Cargo Unit,

New Custom Huse, _ .
New DSlhio ) es e mplicanto

(8y Adwecate: shri Yatinder Shams)
versus

1. Dommissioner, :
Office of the Oommissiorier of Central Excise,

Y Delhi=I, c.R.muilding,
I.p,Estate,
NBU mlhio

2. Deputy Oommissioner(P&V),

" Office of the ommissioner of Central ExciSQ,
Delhi=I CR Bu1ld1ng,
I.p.Estate,

New Delhi,

3. Dy.Director(adninistration),
0 ractorate of Revenue Intelllgence,

'D' Blo Ck, I.p .Bhauan, .ppEStatQ’
New Delhi - ‘ « ++« Respondents,

"_ORDER

HON *BLE MR. S Re ADTGE, VICE CHAI ATaN(a),

gpplicant impugns respon dents'! order

dated 11.8.98 ( annexure=pal1) quo himsel fo

2. It is not denied that applicant uhile
working as Inspactor, Customs and Central Excise,
Vado dara, applie.d for deputation to Dte. Revenue
intelligence‘an.d upon being sel ected, was 2ppointed
as Intelligence Officer in BRI, New Dslhi on

deputation basis vide order dated 24.9.97 (Amnexura-a1)

whe he joined on 3.11.97 (mnexure=p2), and was

posted in the General Intelligence Section (mnexure=ps)
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was transferred on inter commissionorate traﬁsf‘er
from Vadorara Oommissionorate to the Delhi ommissiono -~
rate, and pursuant to that order dated 4,6,98 the
Addl.mmmissioner (P& ), Central btcise and Customs
by his order dated 10, 6,98 (Ann;exure-AS) t ransferred
.apbiicant to Delhi Oommissionorate.with directions
to Dy. Director, Re\;en&'e, New Delhi (Respondent No#3)
to relieve applicant . Pursuant to that order applicant
submitted his joining report in Delhi mmmissionorate
posted in Customs B raﬁch on _30.6.98(Annexure-;\9),
and later on 6.8,98 uas posted in Air Cargo Unit
(Annexure-.é'l 0), but bar_gly 5 days\ later has been
recalled to DRI ostenably to complete the remaining
temm of his deputstion in DRI. Now by a further
order dated 25.8.98, a copy of which is taken on
record, 2nd which applicant has not impugned in
his 0A, applicant has been transferred from Custom

to statiS‘tiCS('Oelhi-I).
3. I have heard both sides.;*:

4o It is well settled that transfer is an
incidence of service and transfer orders are normally
not to be interferred with unless. they arae in violation
of statutory rules or on groungds of malafides,
Manifestly the transfer is not in violation of statuto 1y
rules, and appiicant has not alleqged malafides agairgt
anyons. Houever, this much is true that after reporting
for duty in DRI on 3,“11597‘ and being assigned to
general Intelligence Section, he was transferred to
Délhi ommissionorate on 17,6,98 whaeM he was postad o
Customs B ranch on 30.6.98 and from the\;- to pir Cargo

Unit on 6,8.98, but barely 5 days later has been

recalled to DRI, and seperately by orders dated 25.8.98
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has bean transferred from Customs to Statitics

(Delhi-1).

Se I am quite sure th_avt respondents are
fully aware that such frequent transfers from one
office/ desk to another)besi das having an unéetllzing
ef‘f‘ect' on the officerconcemad without any
corresponding benafit, ces not advence the public
interest, as any employee requires atleast sometime
to familiarise himself with the duties and
recponsibilities of his post to do full justice

to the sam e.‘,‘;.

6o In the result thie 0n is disposed of with
a direction to Respondmt‘No.ﬂ (ommissioner, Custom
& Central Excise) to examine the matter in détail,
if nacsssay in go.n;sul't-azt'_iqn with officials

"of‘ the Dte. of Revenue Intelligence, keeping in
vieu what has been stated in para 5 above, and
pass a reasoned order in support of the decision
that they take,iﬁ accordance with rules and
instructions on the subject,within 2 months from
the date of receipt of a copy of this order, Till
then the operation of thelimpugned order dated

11.8,98 shall remain st"ay—ed. No costse
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